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 [Shri  Pranab  Kumar  Mukherjee}

 sophisticated  machinery  and  equip-
 ment  and  expertise  in  maintenance
 and  handling  of  the  same  is  being
 built  up.

 Meanwhile,  as  was  stated  in  the
 Rajya  Sabha  in  reply  to  supplement-
 ary  to  Starred  Question  No,  4il  on
 3-12-1974,  there  have  been  tertning
 troubles  and  the  repsiys  have  Leen
 attended  to  in  the  Mazagon  Docks.
 The  position  was  ulso  explained  in
 the  Finance  Munistiys  Consultative
 Committee  of  Parliament  on  18+)  १-34

 Both  the  bouts  have  been  taking
 Part  in  various  ant!  <r  .adling  opera-
 tions  in  and  arour  |  8  mbjy  area.
 The  fact  that  there  have  been  no  cat-
 ches  by  these  ponts  recently  could
 also  be  ascribed  to  the  pos-ibility  that
 the  Arab  dhows  may  not  be  coming
 near  this  area  The  irtelligeuce  re-
 ports  also  indicate  that  smuggling
 activities  have  been  cons.cerably
 restrained

 The  Government  have  go  far  ob-
 tained  only  two  boats,  another  4  boats
 are  expected  by  the  end  of  this  month
 The  remaining  oats  are  expected  to
 come  in  batches  of  4,  and  all  to  reach
 before  the  end  of  Mnrch,  975  It
 will  be  apprecia‘2d  that  only  when
 we  have  a  very  much  larger  number
 of  boats,  we  can  Take  our  coast-line
 impregnable  I  may  also  mention
 here  that  the  Custom,  Department  in
 Bombay  also  has  sume  launches  con-
 fiscated  from  the  smugglers  and
 which  are  used  tor  anti-smuggling work

 The  boats  estaSlighment  has  beer
 placed  under  a  senior  officer  on  depu-
 tation  from  the  Navy  and  I  moy  as-
 sure  the  House  that  all  possible  pre-
 Cautipns  are  being  taken  to  guard  the
 boats  carefully  from  ary  attempt  at
 sabotage

 eed
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 SUPPLEMENTARY  DEMANDS*  FOR
 GRANTS  (GUJARAT),  ‘1974-75.
 MR.  CHAIRMAN:  We  shall  now

 take  up  Supplementary  Demands  for
 Grants  (Gujrat)

 DEMAND  No.  4—EcCONOMIc  ADVICE
 AND  SrarTistics

 MR  CHAIRMAN  Motion  moved:
 “That  a  Supplementary  gum  not

 exceeding  Rs.  38,000  on  Revenue
 Account  be  granted  to  the  Presi-
 dent  out  of  the  Consohdateg  Fund
 of  the  State  of  Gujarat  to  defray
 the  charges  “which  will  come  in
 course  of  pavment  during  the  year
 ending  the  3lst  day  of  March,  975
 in  respect  of  ‘Economic  Advice’  and
 Statistics',”

 Demann  No  5—Loans  ७४७  ADVANCES
 TO  GOVERNMENT  SERVANTS  IN  GENERAL

 ADMINISTRATION  DEPARTMENT
 MR  CHAIRMAN:  Motion  moved

 “That  a  Supplementary  sum  not
 exceeding  ह:  3,33,00  on  Capital Account  be  granted  to  the  President
 out  of  the  Consohdated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  wil!  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  ६0
 Government  Servants  in  General
 Administration  Department’.”

 DEMAND  No  3]  —Loang  ann  ADVANCES
 TO  GOVERNMENT  Srnvants  mn  Finavcr

 DEPARTMENT
 MR  CHAIRMAN:  Motion  moved

 “That  a  Supplementary  sum  nut
 exceeding  Rs,  2295,000  on  Cap:tal

 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  year  ending
 the  Bist  day  of  March,  495  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Finance
 Department.”

 “Moved  with  the  recommendation  of  the  President,
 Aa
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 Demanp  No.  38.—-LOANs  AND  ADVANCES
 to  GOVERNMENT  Servants  tn  LEGAL

 DEPARTMENT

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  13,87,000  on  Capital

 Account  he  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  @uring  the  year  ending

 the  3lst  day  of  March,  1975,  in
 respect  of  ‘Loans  and  Afivances  tu
 Government  Servants  in  Lega!
 Department’.”

 Demanp  No,  44.—LOaNg  AND  ADVANCES
 TO  GOVERNMENT  SFRVANTS  IN  Foon  any

 Civ.  Supetrrs  DeEraRrMENT

 MR  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  8,50,000  on  Capital

 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Foud  and
 Civil  Supplies  Department’.”

 Demanp  No.  48,—LOANs  AND  ADVANCES
 ro  GovERNMENT  SERVANTS  TN  GUJARAT

 Lrorsnature  SECRETARIAT

 MR.  CHAIRMAN:  Motion  moved

 “That  a  Supplementary  sum  not
 exceeding  Rs.  50,000  on  Cupital
 Account  be  granted  to  the  Président
 out  ofthe  UTonsolidated  Fund  cf
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  vear  ending
 the  3ist  day  of  March,  4978  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Gujarat
 Legislature  Secretariat’.”
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 Demanp  No,  50.—Reirer  Works

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs,  43,08,000  on  Revenue
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  ‘975  in
 respect  of  ‘Relief  Works’.”

 Demanp  No,  53.—Co-oreraTion

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs  7,000  on  Revenue
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charfés  which  will  come  in  ccurse
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  7975  in
 respect  of  ‘Co-operation’,’

 Demanpn  No.  55.—AcricuLture

 MR  CHAIRMAN:  Motion  moved:

 “That  a  Supplemenfary  sum  _  not
 exceeding  Rs,  3,55,000  on  Revenue
 Account  and  not  exceeding  Rs.
 40,00000  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  of
 Gujarat  to  defray  the  charges  which

 ‘will  come  in  course  “of  payment
 during  the  year  ending  the  3lst  day
 of  March,  in  respect  of  ‘Agriculture’.

 Demanp  No.  56.—Mrnor_  Inrrcation,
 Sort  CONSERVATION  AND  AREA

 DEVELOPMENT
 MR.  CHAIRMAN:  Motion  meved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  4,38,000  on  Revenur
 Account be  granted  to  the  Presffent
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  wilt  come  jn  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  ‘1975  in
 respect  of  ‘Minor  Irrigation,  Svil
 Conservation  and  Area  Develop-
 ment’.”
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 Dsemanp  No,  59.—Fissznis

 MR,  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs,  1,000  on  Revenue

 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  ccurse
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  4975  in
 respect  of  ‘Fisheries’.”

 Demanp  No,  60.—Forests

 MR  CHAIRMAN:  Miotion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  52.000  on  Revenue

 Account  and  not  exceeding  Rs,
 50,00,000  on  Capital  Account  be
 granted  to  the  President  out  of  the
 Consolidated  Fund  of  the  State  ०
 Gujarat  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3!st  day
 of  March,  I975  in  respect  of
 ‘Forests’.”

 Demanp  No.  62—LoOaNg  AND  ADVANCES
 TO  GOVERNMENT  SETVANTS  IN  AGRICUL-

 TURE  Forests  AND  CO-OPERATION
 DEPARTMENT

 MR  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs,  48,70,000  on  Capital

 Account  be  granted  to  the  President
 out  of  the  Consolidatea  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  cnding
 the  380  day  of  March,  975  in
 respect  of  ‘Loans  and  Advancés  to
 Government  Servants  in  Agricul-
 ture,’  Forests  and  Co-operation  De-
 partment.”

 Demanp  No.  69,-~Hovstne

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  nut
 exceeding  Re.  10,00,000  on  Capital
 Account  be  granted  to  the  President
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 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the

 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  1975.  in
 respect  of  ‘Housing’.”

 Demanp  No,  7i.—Socian  Sxcurrry
 AND  WELFARE

 MR,  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs  74,50,000.  on  Revenue
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  course
 of  pavment  during  the  year  ending
 the  3ls  day  of  March,  975  in
 respect  of  ‘Social  Security  and
 Welfare'.”

 Demanov  No,  73.—Loans  8१४०  ADVANCES
 To  GOVFRNMENT  SERVANTS  IN  Epuca-

 TION  AND  LaBouR  DEPARTMENT

 MR  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 excecding  Rs.  42,00,000  on  Capital
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  course
 cf  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Education
 and  Labour  Department’.”

 Demanp  No.  77.~-Porice

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs,  20,82,000  on  Revenuc

 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  8lst  day  of  March,  1075  in
 respect  of  ‘Police’.”
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 Demann  No.  85,—-LOANS  AND  ADVANCES
 to  GovEeRNMENT  Srxvants  mn  Homer

 DEPARTMENT

 MR.  CHAIRMAN:  Motion  moved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  1,09,29,000  on  Capital
 Account  be  granted  to  the  Premdcnt
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat to  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  vear  endsng
 the  38  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Sérvants  in  Home  De-
 partment’.”

 Demanp  No,  $].—Export  Promotion

 MR.  CHAIRMAN:  Motion  moved

 “That  a  Supplementary  .um  not
 exceeding  Rs,  3,00,000  on  Revenue
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Export  Promotion'.”

 Demanp  No,  94.—INDUSTRIES

 MR.  CHAIRMAN:  Motion  :noved:

 “That  a  Supplementary  sum  not
 exceeding  Rs.  83,000,  on  Capital
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujaraf  fo  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in
 respect  of  ‘Industries’.”

 Drmanp  No,  95.—VILLaceE  aNp  SMALL
 Inpustams

 MR.  CHAIRMAN:  Motion  moved:

 “That  s  Supplementary  cum  not
 exceeding  Rs,  6,70.000  on  Revenue
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
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 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Village  and  Small  In-
 dustries’.”

 Demanp  No.  02,—Loans  AND  ADVAN-
 CEs  TO  GOVERNMENT  SERVANS  IN

 INDUSTRIES,  Mrntzg  AND  Powrr
 DEPARTMENT

 MR  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  20,00,000  on  Capital Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  ccurse
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  Loans  and  Advames  to
 Government  Servants  in  Indus:  ies,
 Minies  and  Power  Department'."

 Demand  No.  09.—Pvsxre  HEALTH,
 SaNITATION  AND  WaTER  SUPELY

 MR  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs,  7.00000  on  Capital
 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  S3ist  day  of  March,  2975  in
 respect  of  ‘Public  Health,  Sanitation
 and  Water  Supply’.”

 Demanp  No,  6-—LoaNgs  ann  ADVAN-
 CEs  .TO  Government  Servants  mm
 PaNncHAyats  AND  HEALTH  DEPARTMENT

 MR,  CHAIRMAN:  Motion  moved:
 “That  a  Supplementary  sum  not

 exceeding  Rs.  77,31,000  on  Capital
 Account  be  granted  to  the  Presifent
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  jn  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Panchayats
 and  Health  Department’.”
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 Demanpo  No  8—Non-ResiDenrran
 BUILDINGS

 MR  CHAIRMAN  Motion  moved

 “That  a  Supplementary  sum  not
 exceeding  Rs  6,00,000  on  Revenue

 Account  be  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Non-Residential  Build-
 ings’  ”

 Demanp  No  24  —Innication

 MR  CHAIRMAN  Motion  moved

 “That  a  Supplementary  sum  _  not
 exceeding  Rs  20,84,000  on  Rc  venue

 Account  and  not  exceeding  Rs
 2  30  000  on  Capital  Account  be  grant-
 ed  to  the  President  out  of  the  Conso
 lidated  Fund  of  the  State  of  Gujar  it
 to  defray  the  charges  which  will
 come  in  course  of  payment  during
 the  year  ending  the  3tst  dav  of
 March  in  respect  of  ‘Irrigation’

 DEMAND  No  3]  —Loans,  ann  ADVAN-
 ces  TO  GOVERNMENT  SERVANTS  IN

 Pusiic  Works  DrerartMent

 MR  CHAIRMAN  Motion  moved
 “That  a  Supplementary  sum  not

 exceeding  Rs  68,00,000  on  Capital
 Account  96  granted  to  the  President
 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defiay  the
 charges  which  will  come  in  course

 of  payment  during  the  year  ending
 the  3lst  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Public
 Works  Department’’

 Demanpo  No  46——LOANg  AND  ADVAN-
 CES  TO  GOVERNMENT  SERVANTS  IN

 Revenve  Department

 MR  CHAIRMAN  Motion  moved

 ‘That  a  Supplementary  sum  not
 exceeding  Ra  30,00,000  on  Capital
 Account  be  rranted  to  the  Président
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 out  of  the  Consolidated  Fund  of
 the  State  of  Gujarat  to  defray  the
 charges  which  Will  come  in  course
 of  payment  during  the  year  ending
 the  3ist  day  of  March,  975  in
 respect  of  ‘Loans  and  Advances  to
 Government  Servants  in  Revenue
 Departmen?’  os

 SHRI  JYOTIRMOY  BOSU  (Dia
 mond  Harbour)  On  a  point  of
 order,  what  .s  happening  to  the  pri-
 vate  members  business?

 MR  CHAIRMAN  That  has  been
 decided  when  you  were  not  in  tie
 House

 SHRI  JYOTIRMOY  BOSU  I  went
 out  only  to  drink  a  glass  of  water

 SHRI  DINEN  BHATTACHARYA
 (Serampore)  The  State  of  Guja-
 rat  is  under  President's  rule  and  more
 than  a  vear  has  elapsed,  still  nobody
 knows  when  there  will  be  an  clect-
 ion  There  ३५  so  much  talk  about
 a  snap  pojl  to  the  Lok  Sabha  but
 there  is  no  talk  of  any  election  to
 the  Gujarat  Assembly  or  even  to  the
 Pondichery  Assembly

 36  08  hrs

 {Sat  Isetaque  Samunatr  in  the  Chair]

 There  should  be  no  delay  m  holding
 an  election  in  Gujarat  and  taking  the
 opinion  of  the  people  ag  to  who
 should  rule  Gujarat  From  the  Cen
 tre  :t  38  Shrimati  Indira  Gandh
 the  Prime  Minister  who  is  ruling  over
 the  people  of  Gujarat  who  hav‘
 thrown  out  the  congress  rule  in  Guja
 Tat  because  of  corruption  and  other
 charges  My  emphatic  demand  is
 that  the  Government  should  ummedi-
 ately  decide  and  tell  us  when  elections
 are  going  to  take  place  in  Gujarat

 I  am  a  Member  of  the  Consultaine
 Committee  on  Gujarat  हम  is  a  far-
 ce,  Nothing  more  There  is  one

 Meeting  after  three  or  four  month*
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 lasting  for  two  or  three  hours  to
 discuss  issues  relating  to  the  people.
 In  such  a  type  of  Consultative  Com-
 mittee  you  do  not  get  any  opportu-
 nity  to  focus  attention  on  problems  or
 discuss  issues  which  are  of  serious
 concern  to  the  people.  You  do  not
 have  any  opportunity  to  do  so  in
 that  type  of  Consultative  Committee.

 Now  I  come  to  certain  problems  in
 the  State  of  Gujarat.  There  are
 near  about  18,000  villages  of  «which
 it  has  been  reported,  It  hag  come
 in  the  newspaper  also  that  more  than
 13,000  villages  are  hard  hit  by  drou-
 ght  and  other  serious  conditions.  It
 has  been  reported  that  the  prices  of
 rice  and  other  essential  goods  are  go-
 ing  up.  These  are  not  coming  down,
 In  spite  of  tall  talks  of  checking  intla-
 tion  and  rising  prices  by  the  Govern-
 ment,  nothing  is  taking  place.  So
 far  as  Gujarat  is  concerned  the  pri-
 ces  are  going  up.  I  am  amazed  to
 find  that  only  200  grams  of  rice  and  2
 kg.  of  wheat  and  !  kg.  of  yjowar  is
 distributed  as  ration  from  the  pub-
 lic  distribution  system  per  unit  per
 month,  not  per  week  but  per  month.
 I  da  not  know  whether  they  are  play-
 ing  with  the  lives  of  the  people  or
 not.  Sugar  quota  has  been  cut
 down  by  more  than  00  grams  and
 the  price  of  sugar  is  also  going  high-
 er  and  higher.  There  is  no  effective
 step  being  taken  by  the  Government.

 I  know,  in  this  House,  one  hon.
 Member  from  Kutch  area  has  pas-
 stonately  appealed  to  the  Govern-
 ment  for  making  arangements  of
 drinking  water  in  the  Kutch  area.
 I  have  got  some  knowledge  about
 some  places  in  Gujarat  where  I
 have  seen  with  my  own  eyes  ag  to
 how  people  are  suffering  for  want
 of  drinking  water.  I  do  not  find
 any  amount  that  has  been  sanction-
 ed—extra  amount,  extra  money  that
 has  been  spént  for  the  arrargements
 of

 ong
 water  to  the  rural  popu-

 lation  ally  in  the  Kutch  area.
 But  I  And  that  extra  amount  has
 been  sanctioned  for  the  modernis-
 ation  of  the  police.  I  do  not  find
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 any  reason  why,  when  people  are
 not  getting  drinking  water,  Govern-
 ment  is  taking  away  money  frum
 the  public  exchequer  to  modernise
 police  so  that  they  may  beat  us.
 People  fight  for  their  demands  ably
 and  efficiently,  that  is  why  they  are
 taking  away  money  for  modernising
 the  police.  I  strongly  record  my
 protest  against  this  sort  of  expendi-
 ture  by  the  Government  but  for  not
 arranging  the  minimum  requirements
 for  which  people  are  so  much  anxi-
 ous.  We  felt  that  Government  at
 the  Centre  would  take  every  step
 to  reduce  their  hardship  but  nothing
 had  heen  done.

 I  take  up  atrocities  of  the  Hari-
 jans,  It  is  the  land  of  Gandhiji.
 Sabarmati  Ashram  is  situated  there.
 Thave  read  in  history  that  from
 there  the  famous  Dandi  march  started
 and  he  took  an  oath  that  he  would  not
 return  back  until  freedom  was  achiev-
 ed.  He  did  not  return  because  he
 thought  that  the  freedom  that  we
 have  got  wag  not  real  freedom.  That
 is  why  Mahatma  Gandhi  did  pot
 go  back  to  Sabarmati  Ashram.

 Although  much  time  has  elapsed,
 there  is  no  chance  of  any  immediate
 election  in  Gujarat.  They  are  not
 taking  any  effective  steps  to  reduce
 the  sufferings  of  the  people.  In  the
 Ahmedabad  textile  mills,  they  have
 closed  down  th.  third  shift.  In  many
 places,  the  factory  owners  are  clos-
 ing  down  the  second  shift  also.  Al-
 ready  Government  :s  adopting  a  wage
 freeze  policy,  50  per  cent  of  the  DA
 has  been  cut.  This  closure  of  shifts
 is  causing  miseries  which  cannot  be
 described  here  tf  they  do  not
 take  prompt  steps.  the  situation  may
 20  out  of  their  contro!  as  it  happen-
 ed  during  the  struggle  launched  by
 the  Nav  Nirman  Samiti.  Employe-
 es  of  the  Central  Government,  State
 Governments  and  local  bodies  are
 not  gétting  any  rise  in  their  DA
 although  prices  are  shooting  up  daily.
 This  is  a  very  relevant  demand.  We
 thought  that  the  Finance  Minister
 will  announce  the  decision  about  DA
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 to  Central  Government  employees  to~
 day,  but  Ina  statement  has  made  the
 situation  worse  Until  the  Ceatral
 Government  sanctions  this  increase
 in  DA,  the  State  Govermrent,  and
 local  bodses  cannot  give  any  rise  to
 their  employees

 Elections  should  be  held  early  not
 only  to  the  State  Assembly  but  also
 to  the  corporations,  municipalities  and
 panchayats.  The  people  have  no
 faith  in  thig  Congress  Government
 That  is  why  they  are  shouting  that
 they  should  be  given  an  opportunity  to
 express  their  view  through  electioas
 If  you  do  not  give  it  the  people  will
 be  bound  to  take  direct  action  Ths
 writing  on  the  wall  must  he  taken  :n-
 to  consideration  by  this  Governroert

 With  these  words  I  orpose  these
 supplementary  demands

 ओ  झारखंड  राय  (नामी)  ह्म
 सप्लीमेटरी  बजट  में  उन  बाता  की  कोई  चच्चा

 नहीं  है  जिन  को  बार्यान्विल  करने  के  लिए,
 जिन  की  शीशा  में  बहा  की  विधान  सभा  को
 भग  किया  गया  था  और  राष्ट्रपति  शासन

 लागू  किया  गया  था  ।

 गुजरात  हमारे  देश  के  उन  भूभाग  में
 से  है  जहा  के  कुछ  प्रखर  और  भूभाग  बहुत
 ही  पिछड़े  हुए  हैं  प्र  कुछ  बहन  ही  जागे
 बढ़  हुऐ  हैं।  वहा  विषमता  बहत  धिक  हैं  |

 एक  झोर  वहां  भूमिहीन  शौर  निर्धन  किन  है
 और  दूसरी  तरफ  मुट्ठी  भर  बडे  बह  भूस्वामी
 हैं।  ऐसी  स्थिति  में  जिस  परिजनों  की  साशा
 विधान  समा  को  भग  करते  समय  की  गई  ये  कि
 सरकार  की  वहा  बरख/ःस्तर्ग,  के  बाद  धौर

 राष्ट्रपति  शासन  स्थापित  होने  के  बाद  इस
 दिशा  में  ली  सरकार  के  कुछ  बड़े  कदम  बेग

 वह  पूरी  नहीं  हुई  -  अगर  हम  यह  कहे  कि

 राष्ट्रपति  शासन  काग्रेस  शासन  का  ही  दूसरा
 रूप  है,  इन  देता  में  कोई  बुनियादी  अन्तर  नहीं
 है  तो  गत  नही  होगा  ।  बल्कि  राष्ट्रपति  शासन
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 ज्यादा  मिर कुश  कौर  उछल  हो  होता  है,
 क्योकि  प्रजातन्त्रीय  पद्धति  में  जन  प्रतिनिधि
 जो  अधिकारियों  कौर  जनता  के  बीच  ला यजन
 का  काम  करते  हैं,  उससे  भी  जनता  महसूस'  हो
 जाती  है  फ्लोर  जनता  की  कोई  बात  प्राची  परियों

 तक,  चे  स्तर  तक  नहीं  पहुच  सकती  है  ।

 खेतिहर  मजदूरों  तथा  दूसरे  मजदूरी  का
 प्रश्न  शस्य  देश  के  भागों  की  तरह  वहा  भी
 उठता  रहा  है।  उस  प्रदेश  के  चल  बहुत
 गरीब  है  जहा  भूमिहीन  लोग  रहते  है  जिन॑  का

 गुजर  बसर  खेती  पर  ही  निसार  है  चाह  बह
 काटर  की  हो  या  छीट  की  हो  उन  की  मजदूरी
 बढ़े  ने  की  तरफ  भी  कोई  ध्यान  नही  दिया  16

 है.  उस  की  काई  चर्चा  हम  में  नहीं  की  गई  है  ।
 ने  उन  की  मजदूरी  की  चर्चा  है  कौर  न  उन  को
 सामाजिक  न्याय  दिलाने  की  काई  ब्वर्चा  है

 न्यूनतम  मजदूरी  या  न्याय  भी  उन  को  मिल  सके
 टूट  वा  भी  काई  प्रावधान  इस  मे  नहीं  विदा
 गया  है।  भू  महीना  को  छोट  से टुकड  जमीन  के
 देन  की  मरी  इस  में  कोई  व्यवस्था  नटी  है

 इसलिए  ह्म  माने  मे  यह  बड़।  ही  अस स्पो  वजन कक
 बजट  है  ।

 देश  के  बन्ध  भागा  की  तरह  वहा  भी

 कुछ  भग एसे  है  जो  बहुत  ज्यादा  मिठाई  हए
 है  जहा  के  लोग  दासों  की  तरह  जीवन  व्यतीत
 करते  हैं।  वहा  गरीब  लॉग  रहते  हैं,  भा  निवासी ,
 हरिजन  तथा  जन  जातिया  के  लोग  रहते  हैं  ।
 उन  के  पिछड़ पल  को  दूर  करने  के  लिए  वहा
 काई  विकास  के  बड़  कार्यक्रम  मत  गति  से

 हाथ  में  लेने  की  व्यवस्था  इस  में  नहीं  है
 इस  तरह  से  यह  पूरा  सप्लीमेंटरी  बजट  बहुत
 ही  प्रसन्‍तोषजमक  है  ।  इसका  समय  कैसे
 किया  जाए  महू  प्रश्न  है  ।

 गुजरात  की  घटना  हमारे  देश  की  राजती ति
 के  लिए  एक  दिशा  निर्देशक  के  तौर  पर  सामने
 भाई  थी  बहा  का  आन्दोलन  स्वत  सूरत
 विद्रोह  था।  स्वस्थता  प्राप्ति  के  बाद  हस
 तरह का  स्वत.  स्फूर्त  we  are  जनता  का,
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 कही  और  देना  सही  गया  था।  बिहार  के  ब्रावो

 खत  से  उस  की  कोई  तुलना  नहीं  है।  बिहार  में

 जो  प्रान्दोलन  चल  रहा  है  वह  ऊपर  में  लादा

 हमा  प्रोफाइलर  है।  जिस  तरह  की  प्रतिक्रिया-

 बादी  शक्तियों  का  गान्धी  बिहार की  राज-

 नीति  में  हुआ  है  और  राज  भी  कायम  है,  उसके

 खिलाफ  संघ  करते  की  भूमिका  के  दिग्दर्शन

 होने  चाहिए  ये  |  गुजरात  के  बजट  में  उप  क्रो

 कोई  चर्चा  नही  है।  जो  शक्तियां  देग  क॑।  दूर
 सामाजिक  शौर  राजनीतिक  स्थिति  को  पीछे

 ले  जाना  चाहती  हैं  दक्षिण  पथ  की  झोर  मोड

 देता  चाहती  हैं  उत  श्र  प्र  की  मुर
 शासक  पार्टी  को और  सर  धार  को  भी  मित्र  कर

 बतानी  चाहिए  थी  |

 तराशा  यह  की  गई  थी  कि  बहुत  जल्दी

 बहा  चुनाव  कराएं  जाएंगे  और  निर्मित
 सरकार  वहा  स्थापित  की  जाएगी  ।  जनता  को
 झपने  प्रतिनिधि  चुनते  का  ज़िन्दों  प्लेयर
 दिया  जाएगा।  ले।के-  ज्यों-ज्यों  समय  जीतता
 जा  रहा  है  त्यों  त्यों  निराशा  बढती  जा  रही  है।

 ऐसा  वता है  कि  झा  निहित  पे  के  जि
 एक  बहुत  लम्बे  समय  के  लिए  गुजरात  में

 राष्ट्रपति  शास<  स्थापित  रहेगा।  यह  प्रजा वस्त्र
 के  लिए  उचित  नहीं  है  1  जीतती  नन्दो  सत्तर

 हो  उतनी  जल्‍दी  चुनाव  गुजरात  में  शेरे  व  'लिये।

 यहाँ  “12 ल  में  मैं  कहना  चाहता  हू  ।

 शी  भारत  चह  चौहान  (घार  सात
 करोड़  के  लगन  इस  सन् जोम टरों  बजट  में
 सागा  गया  है।  राष्ट्रपति  रासत  में  गुजरात
 इस  सबब  चल  रहा  है  4  इस  का  देखने  हुए
 मैं  समझता  हू  कि  एक  पैसा  भी  उस  के  लिए

 मजूर  नही  किया  जाता  चाहिए।  रात
 शासन  किन्ही  विशेष  परिस्थितियां  को  देवा

 हुए  स्थापित  न्या  गया  था  वहा  का  प्रशासित

 चुने  हुए  लोगो  से  नही  बचत  रहा  व।  कामरन
 में धावरा  झगड़े  थे  जिस  के  ॥रण  वहा  का
 प्रशासन  ह...  था  बौर  वितान  के  नाम  काबे
 ठप्प  पड़े  हुए  थे,  जनता  को  कोई  लाभ  नहीं
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 मिल  रहा  था  और  इन  सब  कारणों  से  केद्र
 ने  वहा  पर  राष्ट्रपति  शासन  लागू  किया  t
 जिम  आशा  से  लागू  किया  कि  आपस  में  झगड़ा
 मिलेंगे  वह  आशा  पूरी  नह  हुई।  परिस्थितियों
 में  काई  विशेष  परिवर्तन  नही  हुआ  है  ।  गुजरात

 बैसे  एक  बहुत  धघवादव  प्रान्त  है,  बहा
 प्राकृतिक  सम्पदा  बहुतायत  में  है,  नैचुरल
 रिसोर्सेज  उस  के  ग्रीम  है  झोर  बड़े  विरासत  के
 कार्य  बहा  हो  सकते  थे  लेकिन  इस  दिशा  में
 सरकार  कुछ  नहीं  कर  पाई  है  ।  इस  में  भी
 सरकार  राष्ट्रपति  शासन  के  दौरान  में  कुछ
 करने  में  असफल  रही  है  ।  वहा  के  लोग  कई
 प्न्प  प्रान्त  में  ज्यादा  मालदार  है  और  पारकर
 उन  का  ठोक  तरह  से  सहयोग  लिया  जाता  तो

 राष्ट्रपति  शासन  के  दौरान  गुजरात  देश  का

 एक  हरा  भरा  प्रान्त  बन  सकता  था  झर  एक
 झादणे  के  रूप  मे  हमार  सामने  वह  प्रान्त  रा
 सकता  था।  गुजरात  में  कई  नदिया  क्यो  हैं
 कि  जिन  के  पानो  को  झगर  निचाई  बारनाडो
 के  लिए  ठोक  द्ग  से  इस्तेमाल  किया  जाये
 तो  न  कंवल  उस  प्राप्त  को  बल्कि  दूसरे  प्रान्तों
 को  भा  बहन  लाभ  हो  सकता  है  t  नव दा  बाध
 का  समस्या  का  समाधान  नहीं  किया  गया  हैं
 और  पिछने  पन्‍्द्हू  साल  से  इस  तरह  स  परक
 कर  रख  दिया  गया  है  कि  त  उस  से  गुजरात
 को  फायदा  होता  है.  और  न  न्य  प्रदेशों  को,
 मध्य  प्रदेश  को  होता  है।  इस  बाम  मे  राजनीति
 झाड़े  भरा  रहो  है|  पह  जी  लाभकारी  कार्य  है
 हम  को  भा  राष्ट्रपति  शासन  के  दौरान

 पूरा  नहीं  किया  गया  है  बन्दह  बस  साल  में

 यह  समस्या  ज्या  को  त्या  चला  गाना  रही  है
 और  लोग  सफर  कर  रहे  है  1  वहा  आर  भो
 नदिया  है  जिन  के  पानो  को  सिचाई  योजना
 बना  कर  समुचित  उपयोग  किया  जा  सकता  है।
 राव  दिन  राजनीति  में  उससे  रहने  की  वजह  से
 प्रमास्मन  पर  जो  ध्यान  देना  चाहिये  था,  जनता
 का  भगाई  को  जो  बात  साथी  जाना  चाहिये
 थी  बहू  नहीं  सोचा  जा  रह  है  राष्ट्रपति
 शासन  से  उस  प्रान्त  का  बिल्कुल  लाभ  नहों

 हुआ  ।  बाज  क प्रजानस्त्ाय  युग  में  राष्ट्रपति
 शासन  ज्यादा  दिन  तक  चलाया  बिल्कुल  प्लन-
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 चित  हैं।  इसकी  समाप्ति  के  बारे  में  श्राप  की
 शुक्र  निगेय  करना  चाहिये।  यह  तो  सभी
 कानत  है  कि  वहा  कांग्रेसियों  के  वापस।  झगडे
 के  कारण  लागत  तीय  सरकार  खत्म  की  गई थी  |
 जनता  उठ  बड़ी  हुई  थी  इस  सरकार  के  खिलाफ
 जो  कि  एक  निकम्मी  और  बेईमान  सरकार
 थो  ।  उस  ने  उस  सरकार  को  उखाड़  फेंका  t
 केन्द्रीय  सरकार  का  यह  बजे  थ्  कि  राष्ट्रपति
 शासन  लाग  होने  के  बाद  तुरंत  इस  बात  पर

 विस्तार  किया  बाता  कि  चहा  लोकप्रिय  शासन
 कायम  करने  के  लिये  आगे  की  कार्यवाही  की

 जाय,  लेकिन  ऐसा  नहीं  किया  गया।  राष्ट्रपति
 शासन  से  यह  उम्मेद  को  जातो  है  11 ह  कुछ
 कल्याणकारी  काम  हाथ  में  लिये  जायेगे,
 लेकिन  उस  तरफ  भी  क।ई  ध्यान  नही  दिया  गया  ।
 आज  भी  वहा  एक  तरफ  तो  सम्पक्तिशाली
 सेक्शन  है  कौर  दूसरी  तरफ  बहुत  गरीब  तबका
 है  ।  केन्द्रीय  सरकार  हमेशा  यह  दावा  करती  है
 कि  हम  देश  को  शीघ्र  समानता  की  कार  ले
 जायेंगे  |  भ्रम  उस  को  के  न  रास्ता  है  ?  जब

 गुजरात मे  राष्ट्रपति  शासन  है,  ते।  उसे  समानता
 की  शोर  कदम  बढ़ाना  चाहिए  था।  वहा
 जो  आदिवासी  क्षेत्र  है,  वे  राज  भी  उतने  ही
 पिछड़े  हुए  और  ण/पित  हैं,  जितने  कि  बे  पुरा
 वक्‍त  से  चले  थ्  रह  हैं  ।

 इन  मांगों  में  अलग-अलग  मदों  का  वर्णन
 क्या  गया  है|  जहा  बक  शिक्षा  का  सम्बन्ध  है,
 केन्द्रीय  शासन  को  बार-बार  बहा  जाता  है  कि
 झ्रादिवास।  झड़ो  मे  अ्रन्‍श्रम-टाइप  के  स्कूलों
 की  स्थापना  हानी  चाहिए  क्योंकि  उस  के  बिना
 उन  को  शिक्षा  का  लाभ  नहों  मिल  सकता  है----
 मेरा  प्रभुत्व  है  कि  उन्हें  दस  परसेंट  लाभ  भो
 नहों  मिलता  है  |  यह  भिद्धास्त  तय  हो  चका  है
 कि  आदिवासी  क्षेत्र  मे  जब  तक  प्राइम-टाइप
 के  स्कूल  स्थापित  मही  किये  जायेंगे,  तब  तक  उन
 को  लाभ  नही  होने  वाला  है।  मगर  गुजरात  में
 लोकप्रिय  सर्कार  होती,  तो  कामों  सरकार
 अपनी  जवाबदेही  को  टाल  सकती  थी।  लेकिन
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 wa  हां  केन्द्रीय  शासन  है,  इसलिए  उस  को
 शीघ्र  ही  इस  सिद्धान्त  की  कमल  में  लारी

 चाहिए  t

 हम  देखते  है  कि  गुजरा  मे  राष्ट्रपति
 शासन  होते  हुए  भी  वहा  हरिजनों  पर  भय कर
 प्रत्या चार  हुए  हैं।  सत्तारूढ़  दल  बड़े  जोर  केसाथ
 कहता  है  कि  हम  हरिजनों  शौर  आदिवासियों
 को  स्थिति  को  सुधारना  चाहते  हैं  कौर  उन  की
 समानता  के  स्तर  पर  खाता  चाहते  हैं।  लेकिन

 गुजरात  में  राष्ट्रपति  शासन  के  काल  में  भो

 ऐसा  कोइ  झा दश  पेश  न्ष्ही  किया  गया  हैं,
 कौर  न  हो  सत्तारूढ़  दल  में  ऐसी  कोई  उम्मीद
 को  जा  सकती  है,  क्योंकि  वे  तो  हमेशा  यह
 देखते  है  कि  जब  समय  फेवरेट  होगा,  लब

 हम  वहां  चुनाव  करायेंगे  ।  वे  दिन  रात
 सं।  चक्कर  में  रहते  है  ।  इस  लिए  मैं  इन
 मांगों  के  लिए  एक  पैसे  क.  भो  मजूरी  देने  के
 लिय  तैयार  नहीं  हु

 SBRI  ERASMO  DE  SEQUEIKA
 (Marmagoa)  The  State  ot  Gujarat
 has  been  unde:  President's  rule  over
 8  year  now,  and  stil]  we  do  not  know
 when  the  elections  are  going  to  be
 held.  I  am  not  objecting  to  the  in-
 troduction  of  the  President's  rule,  be-
 cause  this  was  through  a  popular  up-
 surge,  and  it  wag  the  people  them-
 selves  who  decided  that  there  should
 be  a  thange  But  if  they  decided
 this,  when  the  people  in  Gujarit
 rose,  it  wag  to  give  themselves  an
 opportunity  to  choose  a  better  gov-
 ernment.  They  did  not  rise  to  al-
 low  the  Congress  Party  to  rule  Gu-
 jarat  through  the  back-door,  whi  bh
 is  precisely  what  is  happening.  And
 it  is  the  demang  of  my  Party.  the
 BLD  that  thig  Government  =  shov'J
 announce  here  and  yow  when  the
 elections  are  going  to  be  held,  giv-
 ing  an  Opportunity  to  the  people
 of  Gujarat  to  decide  who  is  going  to
 run  the  State.

 Very  often,  we  have  occasion  to
 speak  in  thig  House  about  varin's
 matters,  specially  connected  with  the
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 developments  that  are  going  on  in
 the  various  States  of  our  Union,  and
 very  often  the  answers  that  we  are
 given  are  that  this  is  a  State  matter
 which  has  to  be  handled  by  the  State
 Government,  and  that  we  should  not
 speak  about  it.  But,  here  is  a  case
 of  the  government  of  a  State  which
 is  to-day  being  run  ‘by  the  Centre
 and  what  did  they  do?  Please  Juok
 at  this.  In  Gujarat,  as  you  know,
 one  half  of  the  State  has  been  declar-
 ed  a  drought-affected  area  by  the
 State  Government  itself,  which  10-
 day  is  run  by  the  Central  Govern-
 ment.  The  State  authorities  have
 asked  the  Government  of  India  fOr  a
 drought  relief  of  Rs.  80  crores  and
 the  Central  Government  has  given
 them  not  more  than  Rs.  3.5  crores.
 This  is  the  attitute  of  the  Congress
 Party  to  the  sufferings  of  the  masses.
 They  876  prepared  to  find  money  407
 all  kinds  of  trips  ahroag  for  all  kinds
 of  Ministers,  and  al]  kinds  of  public
 officials  whom  we  find  practically  at
 every  airport  in  the  world  every  sec-
 ond  week,  but  they  cannot  find  money
 for  people  who  are  affected  by  the
 drought  They  say  they  do  not  have
 money  for  drinking  water.  Is  there
 anything  worse  than  this?
 ‘

 Every  non-essential]  expenditure  of
 Government  should  be  curtailed
 forthwith.  This  country  is  coing
 through  a  very  serious  economic  cri-
 si.  and  until  you  tighten  your  belt
 and  pull  up  your  socks,  you  are  not
 going  to  be  able  to  pull  this  coun-
 {ry  out  of  it.  You  say  you  are  bring-
 ing  down  the  prices  and  you  say  we
 are  trying  to  pull  ourselves  out  of  the
 economic  morass.  But  25  years  cf
 mismangement  of  the  country  by
 Congress  mis-rule  has  brought  abcut
 this  situation.  Everybody  knows
 that  the  matter  is  getting  worse  day
 by  day,  and  unless  you  tighten  the
 belt  ang  until  you  have  financial  ¢cis-
 cipine  and  cutout  non-essential
 expenditure  you  will  never  be
 able  to  take  care  of  the  needs  of
 the  people  in  this  country,  especially
 when  nature  has  been  so  unkind  a:  it
 hag  been  in  Gujarat  this  year.

 Report

 We  have  often  hard  Mr.  Mavalan-
 kar  speaking  in  this  House  about  the
 educational  chaos  that  has  been  go-
 ing  on  in  Gujarat.  And  I  get  the
 feeling  that  the  Centre  is  not  look-
 ing  after  the  educational  problems
 of  Gujarat  because  the  students  rose
 and  taueht  them  8  lesson,  and  there-
 fore  they  are  now  being  victimized.
 Now  this  is  what  happens.  You  talk
 about  dem  ocracy.  You  talk  about
 the  power  of  the  people.  And  when
 people  force  you  to  discharge  your
 responsibilitv,  then  you  turn  round
 and  force  them,  and  victimise  them
 and  punish  them.

 Gujarat  is  an  example  of  wnat  is
 happening  in  several  parts  of  the
 country,  where  the  State  Government
 becomes  sour  and  the  Centre  takes
 wover  This  Government  while
 talking  about  the  people,  does  not
 make  any  serious  efforts  to  solve
 their  problems.

 On  behalf  of  the  BLD  I  demand
 firstly  that  the  Government  sheuld
 tighten  its  belt.  so  that  it  can  tehe
 care  of  the  extraordinary  situation  in
 Gujarat  by  sanctioning  more  funds
 there  Secondly  elections  shau'd
 be  held  there  immediately  and  ro
 mere  extension  of  President's  rule
 should  be  there  The  people  should
 he  enabled  to  exercise  the  right  that
 they  have  to  choose  the  State  Gcv-
 ernment  that  they  want

 !

 3640  hrs

 COMMITTEF  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Forty-ninta  RErPort

 सभापति  महोदय  :  मुझ  से  रिक्वेस्ट  को

 गई  है  कि  चूकि  माननीय  सदस्य  को  किसी

 जगह  जाना  है,  इसलिए  उन्हें  एक  इम्पा टेस्ट

 झ्र/इटम  पेश  करने  की  इजाज़त  दी  आये  ६

 श्री  सुखदेव  प्रमाद  |


